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. Please flnd enclosed hereu1th & copy of‘ the
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CENTRAL ADMINISTRATIVE TRIBUNhL
BMBN.ORE BE M:HxBﬁNGALORE

.p,(cmg) m.42/1993 m

.A. 485/1993

 WEONESOAY, THE .umtm DAY OF MARCH, 1994

Presents mr. Jgstica_P.K;:Shyaﬁayndgt; Vico_Cha;fman
z Mr. T.V. Ramenan, Member (A) |

shri M.V, Raghumurthy
S/0. M. Venkatarao.

aged about 60 years -
residing et No.1447 .
As0. Block, Srirempuram ' S
Bangalore-560 021, » " emee Patitioner/Applicant
(shri m:iS. R&andaramu,.&dydcate)'
Vs, .

Shri S. Raghuram, ‘
Senior Divisional Accounts
officer, Southern Railway - - =

Bangalore, . eene RBSPONdGﬂt

(shri &?ﬁ; Venugopal, Advocate)

0 R O ER

o e cdame o m—

(Mr. ToV. Remanen, Member(A))

shri 0.T. Devendran appéa:s for Shri m.S,
Anandaramu, counsel for the applicant and Shti A.N. UenUQOpal
Admit.

“{for the r98pond9nts.. ¥ have heard both tha counsel

‘qualso perused the stétiment of.objections filed by tho
we find that in compliance
v vit h\the order passed by this Tribunal on the 27th may, 1993
N &

n)vo ;:\. 483/1993, the Divisional Accounts 0fficer, Southern '
i

*Railuay, Bangalore had 1ssuad a 1etter to the nanager, Canara -

/i

Y
-Bank, Okelipuram, Bangalore, on the 2nd July, 1993 directing
g y

1

-ithe latter to ensure that the excess amount of fs 2374/-

recovered from the applicant towards OCRG and commutstion

be refunded. In view of this we find that respondent has not

R ¥
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‘comnitted any contempt of this Ttibunal.

2, Leerned counsel appéaring for the

applicant pointadbout ﬁhét 1nbth@ same letter dated the

2nd July, 1993 there is & direction to the Bank for recovery
of excess payment touards peneion and praysd that we aay
diract that no such recovery should be made. e are not
concarned with any amount other than the sum of B 237@#—
ragarding uhich‘this Tribunal had already passed an order

on the 27th nay, 1993, 1f the applicant has any griesvance as
regarda recovery of any other suhs he ies at libsrty to‘
‘apbroach this Tribunal eéparately for redressal of his

grievance.

3. : Learned counsel appsaring for the applicant
then contended that despite issus of the 1et£er dated the

2nd July, 1993, the applicant has not still received the'

;efund of thé sum of(& 2374/-. | earned Standing Counsel -
_§Sputee tﬁis contention and says that the appiicant has
i’ﬁié ﬁ - 2 lfécaived this amount by way of refund. Having heard both ;
: IS B tAe sides on this point, we direct the respondent to ensure ‘ ;ﬁ
| that the amount of Rs 2374/~ is received by the applicant, if

not already received by him,

4 In the light of the foregoing, this Contempt

T petition is dismissed and the direction given above to the o
TRUE (i .
<;21E;;L\¢3) y respondsnt shall be complied with by him within & period of E
R ;
e Sl Lre one mnnth from the data of raceipt of a cOpy of this order,
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" EERCR ' _S'QL o < 0,,\ e ‘

(ToVe RAMANAN) (PeKso suvmsuuoea)
~ MEMBER(A) VICE CHAIRMAN
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~ CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE.
DATED THIS THE 27TH DAY OF MAY,1993.
PRESENT;

Hon'ble Mr.Justice P.K.Shyamsundar, " .. Vice-Chairman.
B _ ' And
Hon'ble Mr.V.Ramakrishnan, ' : .. Member{A).

" APPLICATION NUMBER 483 OF 1993

M.V.Raghumurthy,

S/o M. Venkatarao,

Aged about 60 years,
residing at No.l447,
A.D.Block, Srirampuram,
Bangalore-560 021. .. Applicant.

(By Sri M.S.Anandaramu, Advocate)

Vv.

1. The Union of India,

represented by its Secretary,
Ministry of Railways,
New Delhi.

2. The Divisional Personhel Officer,
Southern Railway, Bangalore
Division, Bangalore.

3. The Senior Divisional Accounts Officer,
Southern Railway, Bangalore. .. Respondents.

(By Sri A.N.Venugopala Gowda, Standing Counsel)

This applicétion having come up for hearing to—day, Hon'ble

Vice-Chairman made the following:-
ORDER

The complaint herein is that the department is seeking

to recover a sum of Rs.2374/- admittedly paid to the applicant

pTRINR

fraa)

w”j”'.;gjﬁiﬁs\:e'was in service on the ground it had been wrongly paid
RS ] -

wit\qg’%he being entitled thereto’ and, therefore, the payment
: ,‘_ 3 ‘

;(
\%

so ma&eéin the aforesaid sum is liable to be recovered from
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-Department. But, then having regard to the fact the applicant

himself has retired recovery of that sum would cause him great

"him the sum of Rs.2374/¥. This is also view of the Calcutta
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the applicant and vapprbpriate 'adjustment made vis-a-vis any
monetary benefits due to ‘him. It is common ground that the
applicant has already retired and action taken to recover the
sum of Rs.2374/- has ensued after his retirement. The sum sought

to be recovered .or reimbursed is not a huge sum but a sum of

N ’ ]
2. Under the circumstances it is proper for the Govern- "

‘ment to waive the recovery of this small sum paid over to the

applicant while in service not because of any wrongful claim

made by him but because of the payment made erroneously by the

~

hardship and it would also be an unjust act to recover from

Bench of the Centfal Administrative Tribunal in ‘RAM PUKAR BHAKAT
AND OTHERS v.  UNION OF INDTA 4ND OTHERS [1990(3)SLR 464]. Fol-
lowing the said decision, we-diréct the department not to recover
the excess payment made iﬂvthe sum- of Rs.2374/-. To this extent

the application succeeds. This is the only relief that—is grant-—
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ed herein. No costs. S -
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